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fShri Moh'uddin] 
of Section 37 of the Air Corporations 
Act, 1953:-

(i) Annual Report of the Indian 
Airlines Corporation for the year 
1960-61. [Placed in Library, See 
No. LT-3404/611. 

(ti) Annual Report of Air-India 
International Corporation for the 
year 1960-61. [Placed in Library, 
See No. 3405/61]. 

REsOLUTION HE: COMMISSION TO STUDY 
THE QUESTION OF BONUS TO WORKERS IN 
INDUSTRIAL EMPLOYMENT, AND STATE-
MENT CONTAINING THE RECOMMENDA-
TIONS MADE BY THE CENTRAL WAGE 
BoARD FOR TEA PLANTATION INDuSTRY. 

The Minister of Labour and Employ-
ment and PIanDiD&" (Shri Nanda): 
Sir, I beg to lay on the Table a copy 
each of the following papers: 

(i) Government Resolution 
No. WB-20(9)/61 dated the 6th 
December, 1961 setting up a Com-
mission to study the question of 
bonus to workers in industrial 
employment. fPlaced in Library, 
See No. LT-3416/611. 

(ii) Statement contain 'ng the 
recommendations made by the 
Central Wage Board for Tea 
Plantation Industry, Calcutta, re-
garding interim relief in respect 
of South India. [Placed in Li-
brary, See No. LT-3417/61]. 

Shri Tangamani (Mudurai): Sir, on 
the first day itself this question was 
raised. 

Mr. Speaker: How long is the state-
ment? 

Shrl Tangamaui: It cannot be more 
than four or five pages. 

Mr. Speaker: I will ask him to 
keep copies in the Notice Oftlce so 
that han. Members can look into it if 
they SO desire. 

12.09 hrs. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

MINuTEs 

Sardar Bukam Sinrh (Bhatinda): 
S:r, I beg to lay on the Table the 
Minutes of the sittings (Ninety-first 
and Ninety-second) of the Committee 
on Private Members' Bills and Reso-
lutions held during the Fifteenth Ses-
sion. 

COMMITTEE ON ABSENCE OF 
MEMBERS 

MINuTEs 

Shri Mulchand Dube (Farrukha-
bad): Sir, I b _'g to lay on the Table 
the Minutes of the Twenty-sixth sit-
ting of the Committee on Absence of 
Members from the s:ttings of the 
House held during the Fifteenth Ses-
sion. 

COMMITTEE ON PETITIONS 

MINuTEs 

Shri Barman (Cooch-Behar-
Reserved--Sche. Csates): Sir, I beg to 
lay on the Table the Minutes of the 
sittings (Fifty-seventh and Fifty-
eighth) of the Committee on PetltIomo 
held during the Fifteenth ::;eSSlI>ll. 

lUO hr8. 

MESSAGES FROM RAJYA SABRA 

Secretary: Sir, I have to report 
the following messages received from 
the Secretary of Rajya Sabha:-

(1) "In accordance with !he pro-
VISIons ,1 rule 125 of the 
Rules of Procedure and Con-
duct of Business in the Rajya 
Sa bha, I am directed to in-
form the Lok Sabha that the 
Rajya Sabha, at its sitting 
held on the 4th December. 
1961, agreed without any 
amendment tel the Institutes 
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of Technology Bill, 1961. 
wh'ch was passed by the Lok 
Sabha at its sitting held on 
the 25th November. 1961." 

(2) "In accordance with the pro-
visions of sub-rule (6) of rule 
162 of the Rules of Procedure 
and Conduct of Business in 
the Rajya Sabha. I am directed 
to return herewith the High 
Court Judges (Condi:ions of 
Service) Amendment Bill, 
1961, which was passed by the 
Lok Sabha at its sitting held 
on the 21st November, 1961, 
and transmitted to the Rajya 
Sabha for its recommenda-
tions and to state that this 
House has no recommenda-
tions to make to the Lok 
Sabha in regard to the said 
Bill" 

COMMITTEE ON PETITIONS 
FOURTEENTH REPoRT 

Shri Barman (Cooch-Behar-
Reserved-Sch. Castes): I beg to pre-
sent the Fourteenth Report of the 
Committee on Petitions. 

ESTIMATES COMMITTEE 

FORTY-FOURTH AND FoRTY-SIX'lI! 

REPoRTS 

Shri Dasappa (Bangalore): I beg to 
present the following Reports of the 
Estimates Co i~t

(1) Hundred and forty-fourth 
Report on action taken by 
Government on the recom-
mendations contained in me 
Twenty-fourth Report of the 
Estimates Committee on the 
Ministry of Educatlon-
Administration (Secretariat), 
Grants-in-aid, etc. 

(2) Hundred and forty-sixth Re-
port on action taken by Gov-
ment on the recommendat'ons 
contained in the Ninety-ruth 
Report of the Estimates Com-
mittee on Rehabilitation Fin-
ance Administration. 

0_-

PRESENTATION OF PETITION 

Shri Punnoose (Ambalapuzha): I 
beg to present a petition signed by 
86,000 pe:it.oners of the Ambalapuzha 
and Shertallai taluks relating to pro-
tection of coir industry in Kerala with 
a view to remove unemployment 
there. 

CORRECTION OF ANSWER TO 
STARRED QUESTION No. 249 

The Minister of Transport 8.Dd Com 
munications (Dr. Subbarayan): In 
reply to part (a) of Starred Question 
No. 249 by Shri Ram Krishan Gupta 
answered in the Lok Sabha on 
25-11-1961, it was stated that one de-
partmental official and six outsiders 
had been arrested. The actual posi-
tion is that two departmental officials 
and five outsiders had been arrested. 

12.13 hrs. 

STATEMENT RE. ADMINISTRA-
TIVE SET-UP OF THE UNION 

TERRITORIES 

The Minister of Home Mairs (Shrl 
La) Babadur Shastri): In accordance 
with the assurance given during the 
last Session of ParJ.ament, I would 
like to make a statement in regard to 
making changes in the existing set-up 
of the Union Territories. 

Before I proceed to apprise the 
House of the steps Government pro-
pose to take in this matter, I would 
briefly refer to the existing arrange-
ments about the admin.stration of 
these territories As the House is 
aware, the States' Reorganisation Com-
mission made a detailed examination 
of the various aspects of the problems 
of the former Part C States and came 
13 the conclusion that these States 
provided no adequate recompense for 
all the constitutional, admin:strative 
and financial problems which they 
posed. The Commission accordingly 
suggested that to the extent practi-
cable, the Part C States should be 




